BI TEM NO. 204 COURT NO. 2 SECTION |1 B

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No(s).5625/2007

(From the judgenent and order(s) in 23/07/2007 in CRLM No. 32515/2006
of the H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

| @BAL SI NGH NARANG & ORS. Petitioner(s)
VERSUS
VEERAN NARANG Respondent ( s)
(Wth appl n(s) for stay and office report)
Date: 08/11/2011 This Petition was called on for hearing today.
CORAM :
HON BLE MR JUSTI CE ALTAMAS KABI R
HON BLE MR JUSTI CE SURI NDER SI NGH NI JJAR
For Petitioner(s)
I ndu Mal hotra, Sr. AFdv.

Vivek Jain, Adv.
Vi kas Meht a, Adv.

55

For Respondent (s)

Ujal Singh, Adv.
J.P. Singh, Adv.
R C. Kaushik, Adv.

SS=

UPON hearing counsel the Court made the follow ng
ORDER

Heard | earned counsel for the parties.
Let this matter be listed for orders Novenber 23,
2011.

(N. S. K. Kanesh) (Jugi nder Kaur)
Court Master Assi stant Regi strar



